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o/7 44/85 

Corarn : HOI-ObL2 i1r. P.M. Joshi 	Judicial Mernr 

Hob'ble Mr. P.S.Chaudhuri 	Administrative 
Mel bur 

27//1989 

Neither the petitiono r nor her counsel present. 

M .h.S.3hevde, the learned counsel for the respondent 

p::esent. The written statement filed by the resoondent 

does not cleacly spell out as to what efforts weie made 

by the respondent authorities in deciding as to who 

is the heir and why the amot requ:red to be disbursed 

can2be so dePosited/. The respondents to file the reply 

on this 2oinit within a week. Registry to fix the 

case for admission thereafter. 

(P.S.Chaudhuri) 	 (P.A.Joshj) 
Administrative Mrnber 	 Judicial Meither 



O.A./744/38 

Coiarn 	Eiou'bje Mr. P.M. Joshj 

Hon1  ble Mr. 4.M. Singh 

22/8/1989 

: JLd 	Member 

: Administrative Member 

Neither the petjtjonr nor her Counsel Mr.C.S.Badkas 

present. This is the second Occasion where neither the 

petitioner nor her counsel remained present. Mr.Shevde, 

larned counsel for the respondent present. In view of 

the said fact we are constrained to dismiss the aPplication 

for default. 

	

/(11.14.singh) 	 (P.M.J Admin1straive Member 	 Judia1 	er 

a.a.bhatt 


